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Post  O ffice  C ounters

*977. Dr. Rama Rao: Will the 
Minister of ConununicatioiM be pleas
ed to state :

(a) whether it is a fact that the
Post Office counters are invariably 
crowded at the closing hour;

(b) whether the Director-General 
has issued orders that all the public 
waiting at the counter at the closing 
hour should be served without ques
tioning late working ;

(c) whether the Postal Union has 
made a representation against these 
orders; and '

(d) if so, the action taken thereon?

The Mintater b  the Ministry of 
Conunimicalioiu (Shri Raj Bahadnr):
(a) Yes, occasionally.

(b) Instructions were issued that 
members of public arriving at Ihe 
counters before the closing houra 
should be attended to.

(c) Yes.

(d) The matter is being investigat
ed.

R ailway  A ccident  E nquiry 
C om m ittee

*979, Shri Waghmare: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
Railway Accident Enquiry Committee 
with Shri Shahnawaz Khan M.P. 
Parliamentary Secretary to the Rail
way Minister made certain recom
mendation in regard to the improve
ment of Train Examination Yards;

(b) the Steps, if any, taken in this 
connection; and

(c) if not. why not?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes.

(b) Instructions have been issued 
to Railways in the matter.

(c) Does not arise.

E m ployees P rovident  F und

*981. Shri Tnshar Chatterjea: Win
the Minister of Labour be pleased to 
refer to the reply given to Starred 
Question No. 339 on the 1st Decem
ber, 1955 and state whether Govern
ment have approved of the amend
ments of the Employees Provident 
Fund Act and the Employees Provi
dent Fund Scheme recommended by 
the Central Board of Trustees of the 
Employees Provident Fund?

The Deputy Minister of Labour 
(Shri Abid AG): Not yet.




